
I 
\ 

\~ 

( 

I~ THE CEUTPAL ADMiniSTRATIVE TRIBUNAL, JAIPUR BE~~H, 

JAIPUR 

Date of 0rder: ~.~.1998 

Patar Mal at present w~rting ae Driver, office of the I.o.w.Cc 

II), Western Railway, Jaipur 

Applicant 

Versus 

1. The Unio:·n of India thr.:.ugh the General Mana9er, Western 

Railway, Churchgate, Mumbai. 

::. C.F·.M. (•~), Western Railway, Ctppo:.site Railway H.Je.pital, 

Jaipur. 

Mumbai. 

4. D.R.M., Western Railway, Jaipur. 

..Respondents 

Mr. P.V.Calla, counsel far·the applicant 

Mr~ T.P.Sharma, couneel for the respondents 

8GRAM~ 

Han'ble Mr. Gapal Krishna, Vice Chairman 

Han'ble Mr. O.P.Sharma, Administrative Member 

ORDER 

Applicant, P.:.l:at· Mal, hae filed this appli.:::ati·=·n under 

Section 19 of the Administrative Tribunals Act, 1985, praying 

f0r a directi0n to the respondents to regularise hie services 

on any post in Gr~up-c category • 

.2. We have heard the le:trnea .:;.:.uneel f,:,r the part iee and 

have carefully perused the records. 

:::. The apt:li.:;ant 'e .:::aee -is th:tt he \vae apr, .. :·inted in the 

month of June, 1983 ae Motor Vehicle Driver on daily w:tgee by 

the Assistant Enojineet· (C), Fhuler:t in the Weetern Rail\·lay. 

Sc.metime in the year 1';18:., the apr:olicant \vaS transfetTed to 

Cfi.j~O-.rt' ,Jair:-ur and he hae sin•::e then been \·l·:.el:in·;J at Jai'(:·Ul". The 



2 

learned counsel f0r the resp~ndents hae stated before us that 

the ar,:.pl icant is r:·resently drawing pay in the S•::ale Rs. ·~·.:.o-

1500. rn· view of this fact, the learned cc:·unsel f.:.r the 

applicant hae drawn our attention t) paragraph 3 of the Raiway 

B·:·ard's instnl•::ti·::.n:: dated 9.-4.1~107 at Ann.A5 \vhio"::h reade as 

under: 

"3. The question cf regularisation of the casual labour 

working in Group •e• ecales hae been under consideration 

of the Eoard. After careful consideration of the matter, 

E.:oard have de.::ided that the regularisat i·::•n ·=•f casual 

lat.·::·ur w.::.rl:ing in Gr.:-.up 'C' scale may be d.:.ne on the 

following lines: 

i) All casual lab.:.ur ,'subs tit ues in ·~rc.ur_:.-·~ s.::ales 

whether they are Diploma Holders 0r have other 

qualificatione, may be given a chance to appear in 

e:·:aminat i.:-.ns c.:.ndtt<:-:ted by RRE .:.r the Raih.,rays f.:.r 

p.::.sts as per their suitability and .:JlJalification 

without any age bar. 

ii) N.:.twithstanding (i) abc.ve, such .::,f the casual 

labour in Group-e ecales ae are presently entitl~d 

for abs.:.rpti :-.n as sl:illed artisans against ~=·% .:.f 

the pr.:•m·:·t ion qu.:.ta may c.:.nt inue t·':l be co:.nsidered 

for absorption as such. 

iii) N~twithstanding (i) and (ii) above, all casual 

labour may c0ntinue to be considered for absorption 

in Group-D on the basis of the number of days put 

in as casual labour in respective units." 

4. Item (ii) clearly provides that the casual lab.:·urs 

working against Group-e post can be considered for absorption 

against Group-e pest::. Of course this has to be d~ne in 

accordance with the seniority position of the persons claiming 

C('tl'-1~ abs.:-.rptio:.n against these P•':'et£. Va•::an·::ies have al:=·=• to be 
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avai lat.le- in '=·rr:ler that they •::an be abe·:·rbed against Gr.:.up-C 

posts dire-~tly against the 25% promotion quota. 

5. In the cir:::umstancee, we direct that the resp.::.ndents 

shall cGneider the applicant's case for regularisation against 

any Group-e post against 25% promotion quota, if the appli~ant 

is found to be senior enough and he falls within the 2one of 

per rules in the light of the provisions contained in item 3 

of the Railway Eoard's instru~ti0ns dated 9.4.1997 referred to 

above. 

5. The OA stands diep:.sed •:·f ar::•::.:.rdingly at the stage :.f 

admission. No order as to ~osts. 

c1 j 
(O.P.Sharma) 

~ 
(Gopal Krishna) 

Administrative Member Vice Chairman 


